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from service. He had praved

the. 0A for reinstatement and for grant of conseguential
benefits. The C. A, was dismissed on 2.6,2000. A1l the
grounds taken in the RA were taken into consideration b

the Tribunal while deciding the O.A.

2 ror  apparent on the

review of our crder undsr Order XLVII Rule 1 CPC. R
4FCOtdLHﬁl rejected.
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